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CENTRMINISTTI TRIU 
- 	GUWAHTI BENCH 

0 R 1) E R SHET 

6rgn1 Application 1o, 

MiS.Ptit0fl No 	 - 	 - 	- 

ContertPt petition No 	- 	 ------ 	- - 

iVCW Applicitiofl No 	 * 

J4 so  s •RdtS 

doctes for the &Pplicant 
 

Ad4oqtes ofthe RespondëfltS 	 - - - 	- 

NOe of the Reg1strY 	
Ie::::: 

H 	 20,1.054 	Present: HorithleMr.JUStiCeR.K. 

Thi pp1 ati 	 Batta, Vice-Chairman. 

ipc'c F. 	 Honthie tIr.K.VI-rai1adan, Admi.nistr P . 

dpcdV ' 	 t.i.ve Member, 

9 ) 	
None for the applicant, stand 

....... 
- 	 over to 11.3,05. 

Member - 	 Vice-Chairman 

- 	
im 

11.03.2005 Preant: The Honble Mr. justice Q, 
Sivarajon. Vice-Chairman 

The Hon 'b le Mr • K .Vprah lad 

Member (A). 
oday this matter came up for 

tien• aven on the previous OCC 

• 	 sion there was no representation frc 

the applicant. This time also there 

CO  
• 	 * 	 is no representation. However *  one 

more eppertunity is given to the 

applicant to represent. 
97, • 	

111 	
post on 17.3920059 

ell  

	

- 	
-. 

Member 	 Vice-Chairman 
I 	 bb 
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U' 
O.A, 321 of 

17.3.05. Present: Ho&ble Mr.Justice G.sivarajan, 

\Jice-Qhajrmari. 

Hon' ble 14r.K..Prah1adan, 

Mriber(A) 

There was no representation for the 
• applicant on previous tow Occasions 

• Mr.J,L.Sarkar, 1earnd counsel for the 

Responuent submits that he will inform 

to Mr.?.Hai, learned cojnsi for the 

applicant. Post the matte r on 21.3 0, 

Member 	 Vice-Chaian 

• 	 •: 	 ira. 

21.3.15k Presents H•n'1e Mr.Justjce Q.Sivarajaa 
VicChja 
Men' bi e Mr.ic. V. Prahiadan, 
Mminietratjv. Menex. 

At the request Of 	earned  
cunsel for the appljcan 	case is 
adj.urned to 22.3.$5, 

- 	 --••' 	 - 

Member 	 Vice..Chairman 
• 	

- - 	

- 	
\ 	 - 

22.0392005 Present : The }krn'bje.74r. Justice G.- 
Sivarajan 	Vice'.chairrnan. 
The Hon'b].. Mr. K.\t. Prahiadan. 

• 
- 	 •Mminjstratjve Member. 

The status Of the applicant has not 
been stated in the application properly. 
POst On 2**x2to 23.03.2005 to erbj 
the applicant to £urrish the U said 
detjj,s in the application.. 

1 

Me er (A) 	 Vice-Chairman 
mb 

23.03.2005 

- 	 Al  

C- 
,Y 

I 	
V' 

I: 
Heard learned counsel for the 

parties • Judgnnt delivered in open court s  
kept in separate sheetà. 

e. O.A. is disposed of in terms 
of the order., 	 - 61 



CENTRAL ADMIiJISTRATJVE TRIBUNAL ::: GUWAHATI BENCH. 

O.A. Not. 321 of 2004. 

/ 
DATE OF DEUSION: 23.03.2005' 

Shri Jogendra Roay 	 APPLICANT(S) 

Md.Abdul Hai & Md. A. }ai 	 ADVOCATE FOR THE' 
APPLICANT(S) 

VERSUS - 

, General Manager (P), N.F.Raiiways &Ors. 	 RESPONDENT(S) 

MrJL.Sarkar, Railway Counsel 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE .HON'BLE MR. K.V.'PRAHLADAN, ADMINISTRATIVE MEMBER. 

S 

Whether Reporters of local papers maybe allowed to see the judgment?. 

To be referred to the Reporter or not? 

3 Whether their Lordships wish to see the fair copy of the judgment? 

4. Whether the judgment is to be circulated to the Other Benches? 

Judgment delivered byBon 'ble Vice-chairman. 

/ 
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CENTRAL ADMINISTRATIVE TRiBUNAL GUWAHAY BENCH 

Original Application No.321 of 2004 

Date of Order: This, the 23rd Day of iarch, 2005. 

HON'BLE MR JUSTICE G. SIVARAJAN, VICE-CHAIRMAN 

H0NBLE MRK .V .PRAHLADAN, ADNffNISTRATEVE MEMBER 

Shri Jogendra Ray 
Son of Late Kari Roy 
Resident of Village Nampur 
P.0: Nampur, P.5: Chok Machi 
Dist:Samastipur (Bihar) 
Presently working, at Laopáni under 
Chaparmukh AD.N., Jagiroad 
Lumding, 

By Advocates Mr.Abdui Hai & Mr A Hai. 

- Versus- 

The General Manager (P) 
N.F .Railway, Maligaon 
Guwahati — Il. 

Divisional Engineer - I 
N.F .Raiiway, Lumding-4. 

Assistant Engineer 
N.F .Railway, Jagiroad. 

4 	Divisional Railway Manager (P) 
N.F Railway, Lumding Division 
Lum ding. 

By MrJ.L.Sarkar, counsel for the Railways. 

Applicant. 

Respondents. 

RD ER (ORAL) 

SWARAJAN. J(VC.): 

The applicant is presently working as Keyrnan, Gang No.15 in SSE 

(P.Way)/CPK under the Assistant Divisional Engineer, Jagiroad, N.F.Railway. He has 

filed this application challenging the order dated 24.9.2004 (Annexure.4). According 

to the applicant, hi the said order he has not been given all the reliefs which are 

entitled to him. 

V 
--- 
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-- 
We have heard MrA.Hai, 1earned counsel  for the applicant and also Mr. 3. L. 

Sarkar, learned counsel for the Railways. Mr. J. L. Sarkar submits that the applicant 

did not make any specific claim with supporting materials for the various reliefs 

sought for in this application and that the reliefs which the applicant is entitled to have 

already been granted by Annexure —4 order dated 24.9.2004. 

We have considered the rival submissions. It would appear from the averments 

made in this application that the applicant has got some more grievances which have 

not yet been redressed. Considering the said facts we direct the applicant to make a 

detailed representation pointing out the reliefs which have been sought and not 

granted by the respondents with supporting documents within a, period of two weeks 

from today. If any such representation is filed, the concerned authority will consider 

the same and pass appropriate orders within a period of two months thereafter 

assigning specific reasons. 

The application is disposed of as above. Applicant will produce a copy of this 

order alongwith his representation to be filed as directed hereinabove before the 

concerned authority for compliance. 

c iO7 :  
(K.V.PRAHLADAN) 
	

(G.SIVARAJAN) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

.J 0 
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BEFORE THE CENTIWJ OI 	 GAUHATI BENCH 
AT GUWMiATI. 

/2004. 

Sri Jogendra Roy 	.... Applicant 

s-Versus- 

General Maflager(P); 

N.F. RailWay,Maligaon,Ghy-11... Respondents. 

SYNOPSIS 

Petition 	 - Pages .1 to 9 

VerificatiOn 	 s- Page 10 

3.Jnnexure-1 (Approval letter) 	- Page 11 

Annere-2 (Representation) 	 Pages 12 to 14 

Annere-3 (Order dt. 19.1.2004) 	- Pages 15 to 16 

nnexUre-4 ( 	 - Page 17 

innexure- (Rejection order) 	- 

Annexre -5(Rep resentation) 	- Page 18 

Anneire-6 (Representation) 	- Page 19 

Relat--'Lng to finalisation of seniority/xpromotion/ 

increment/arrear salaxy done and release of O.T. which have 

been stopped. 

Filed by:- 	 * 

( A.Hai 

Advocate. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

(3UWAHATI BENCHGUWAHATL 

ORIGINAL APPLICATION NO. 	OF 2004 

IN THE MAIThR OF 

SHRI JOGENDRA ROY, 

Son of Late Karl Roy,resident of 

Village Nainpur, P.O. Nampur, P.S. 

Chok Mahi,District Sarnaslipur 

(Bihar), presently working at 

Laopani under Chaparznukh, 

A.D.N., Jagiroad. Lamding. 

APPLICANT. 

-VERSUS- 

L The General Manager (P) 

N.RRailway, Mabgaon, 

Guwahali-1 1. 

Divisional Engineer-I, 

N.F.Railway, Lamding-4 

Assistant Engineer, 

N.F.Rallway, Jagiroad 

Divisional Railway Manager (P), 



N.F.Raitway, 

landing DivisIon Lamding 

RESPONDENTS. 

Pi3AII OF THE CASE: 

(i)PARTICULARS OF THE ORDER ETC. AGAINST 

WHICH THE APPLICATION IS MADE: 

This application is directed against the impugned 

order/Notification dated 24.9.2004 issued by the Assistant Divisional 

Engineer, NF.Rai1way Jagiroad denying 1unnotion, alTear salaly, 

increnientson andfrom 1988, O.T. Allowanceon andfrnm 1995 andfor 

stopping of frequent transfer of the applicant from Jagroad to other place 

without any valid reasons.. 

• (2)YURXSDICTION: 

The Applicant declared that the Hon'ble Tñbunal is the 

approptiate fonim for judicious adjudication of the giievances of the 

applicant. 

(3)UMITATION: 

The applicant declared that this application is filed within 

the time limit prescribed for filing such application 

(4)FAi1QFTHECASE: 



(1)That the applicant begs to state that he was working 

under the Assistant Engineer, N.F.Railway, Jagiroad and subsequently he 

has been transferred from Jagjroad to Laopani under the Divisional 

Engineer D.E.(I), N.F.Railway. 

(II)That the applicant begs to state that he is duly qualified 

for the promotion as Senior Grade in Group B and his promotion is due 

on and from 1988. Though he has passed the suitability test and Mate/K 

man conducted by the Divisional Railway Manager (P), N.R.Railway, but 

he has not been promoted. 

A copy of the approval letter for promotion dated f 7.200r 

is annexed herewith and marked as Annexurei to this applicafion 

(ffl)That the applicant begs to state that on 3.3.2000 the 

General Secretaiy, NF Railway Mazdoor Union, Panda issued a 

communication to the General Manager (P), NF Railway, Maliga(n, 

Guwahaii for finalization of sen y/promoiion1mcrement/anar salasy 

due and release of O.T. which have been stopped. 

(IV)That the applicant begs to state that he also submitted 

several, appeals/nprescnta1ions before the authorities to consider the case 

of the applicant, but till todayno action has been taken, and as such, this 

application before your Lordships for pmmoiionand for release of anear 

salaryrmcrements and release of O.T. 
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A copy of the appeal/representation dated 94.2003 flied by 

the applicant is annexed herewith and maded as Annexure-2 to this 

application. 

That the applicant begs to state that that against the 

inaction of the Respondents, the petitioner-applicant approached this 

Hon'ble Tribunal and this Hon'ble Tribunal by order dated 19.1.2004 

directed the authority to dispose of the represontation (Annexure-2) by 

passing a speaking and reasoned order within a period of 2 months. 

Thereafter, the Respondent authority, i.e, the Assistant Diisional 

Engineer; N.Fiailway, Jagiroad by his Notilicalion dated 24.9.2004 

denied promotionfmcrements/aiTear salaty/O.T. on and from. 1988 etc 

A copy of the order dated 19.1.2004 and a copy of the 

impugned order dated 24.9.2004 are annexed herewith and maited as 

Annexures-3 and 4 to this application. 

That the applicant begs to 
I 
state that on 3.3.2000 the 

General Secretaiy of the N.F.Railway Mazdoor Union filed an 

application before the General Manager (P), N.F.Railway, Maligaon 

praying for finalisation of DAR Case framed against, the applicant and the 

applicant also filed an application on 1.82000 with a prayer for setting 

aside the entire process of major penalty but nothing has been doneby the 
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H 
authority concerned till date, and as such, Your Lordships may be pleased 

to pass an order directing the concerned authoiity to set aside the entire 

process of major penalty. 

A copy of the application dated 3.3.2000 and a 

copy of the application dated 1.8.2000 are annexed herewith and maited 

as Annexures-5 and 6 to this application. 

That the applicant begs to state that the applicant is the 

senionnost person in the department and unless there is an exception 

circumstance, no senior person is nomially transfened. Moreover, the 

applicant is on the verge of retirement and that being so the applicant is 

entitled to be treated In a fair way at the fag end of his service more so 

when the transfer order is not made on promotion. 

That the applicant begs to state that the authority 

concerned trans1rredthe applicant without any iiiyrnend reason as some 

interested agencies have been woiting behind the back of the applicant 

for Jingfiil gain. 

That the applicant begs to state that his eldest son is 

suffaing  

from serious diseases and s such the applicant went to Madras for 

1 
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treatment of his son. All the medical certificates shall be produced at the 

time of bearing of this application if so adsecLU needs to be mentioned 

here that other children are stujying at Jagiroad school ml for such study 

if the applicant is transfelTed from Jagiroad to other place, there shall be a 

great hardships and the academic interest of his children would be 

seriously jeopardized. If at this stage, the applicant is at all required to 

movà there shall be serious dislocation of existing set up and there would 

be a great hardships on the pall of the school going children of the 

applicant 

(X) 	That the applicant begs to state that in the facts and 

circumstances stated above, the applicant is not in a position to move to 

Laopani due to illness of his wife and as such, the applicant flied an 

appealfrepnscntation before the General Manager (P) NI? Railway, 

Maiigaon on 9.4.2003 praying for reconsideration of his case for stay of 

the transfer order and with a prayer for promotion, for release oldie aiear 

salaiy/incremen; but the same is lying pending before the authority 

concerned without any action. (Annexure-2). 

• 	(Xi) 	That the applicant begs to state that the respondents may be 

directed not to transfer the applicant from Jagiroad to other place without 

any t1tme and reason and on the ground of academic dislocation and 

illness of the wife of the applicant 



(a) That the Railways Admnistration/authoiity concerned 

has been transfening the applicant frequently from Lamding to Jagjroad 

and thereafter from Jagiroad to Laopani without any thyme and reason 

and has not paid the applicant the anear salaiylincrement/OT and held up 

promotion of the applicant on and from 1988 and as such your Lordships 

may be pleased to pass order directing the authoiity to release the aiear 

salazy/OT/lncrement and for promotion of the applicant which is due to 

the applicant Non-consideration of the representation and inaction of the 

respondents in !Idfilling the legitimate claim of the applicant are bad in 

laws  and as such, the impugned orders are liable to be set aside and 

quashed for the ends ofjusticc 

(b)For that if the impugned orders are allowed to stand 

then there will be an irreparable loss and injury to the applicant at the fag 

end of his service and to the minor school going children of the applicant 

as they are in the midst of academic session and their examination is 

approaching and his wife will suffer for want of medical attention for no 

faultoftheirown. 

(c) For that the rejection of the legitimate claim of the 

applicant is in violation of the principles of natural justice and the 

procedure established by law and in violation of the provisions of Ailicles 

/ 



14 and 21 of the Constitution of llovemyindia, and as such, the impugned 

orders are liable to be set aside and quashed for the ends ofjustice. 

GROUND OF EXIIAUS11 N OF REMEJ)Y. IF ANY: 

The applicant has already ;flled appeal/representation dated 

9.4i003 before the authority concerned claiming alteration/modification 

and/or stay of the impugned transfer order and for release of arrear 

salaiyfOTflncrernenttPromotion of the applicant on and from 1988 but the 

authority concerned has rejected all the claims of the applicant by the 

impugned orders under challenge and thus the applicant has exhausted all 

the remedies by filing appeal/representation before the Respondents 

concerned. 

MIIE1LNOT_PREYJiOUSLY  FLED OR PJND1NG IN ANY 

OTHER COURTS: 

The applicant declares that he has not filed any suit nor any 

writ petition before any Court not any such suit nor writ petition is 

pending anywhere. 

U13JILORDELPRAYED FOR: 

Pending final disposal of the Orinal Application, this 

Hon'ble Tribunal may be pleased to stay the operation of the impugned 

orders dated 24.9.2004 (ANNEXURE4) 

(9)LIEOUOHTFQR: 
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It is, therefore, prayed that your lordship may be pleased 

to admit this application, call for the records of the case., issue notice to 

the Respondents to show cause as to why a direction should not be issued 

to them directing them to modify/altar/cancel the Impugned orders dated 

24.9.2004 (Annexure-4) and further prayed that this Honble Tzibunal 

may be pleased to pass an order directing the Respondent authority to 

promote the applicant to the next higher grade on and from 1988, to 

release the aear salaiy, OT allowances, to grant increments etc and the 

applicant may be allowed to work at Jagimad in his original post and 

place setting aside the impugned orders and thereby paving the way to 

complete the academic session and examinations of the school going 

children of the applicant and to take proper medical attention of the Wife 

of the applicant for the ends ofjustice. 

I.P.O. No. - 4O• i . .i 

Date- 12'2'. 

Payable at - . r 

H 	 (11)L..upQcMrxL 

Asstatedinthe1ndex. 



10 

VERIFIC ATJO}I 

I Shii Jogendra Roy, son of Late Karai Roy,presently 

woi4dng at Jagjroad under Assistant Engineer, N.Fikailway In the District 

of Marigaon, Assazn, aged about 56 years, by profession as stated herein 

above, do hereby verify that the statements made in this application are 

tme to my personal knowledge and belief 

I sign this verification on this the 	th day of October, 

2004 at Guwahat 

I' 
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your HoGur nay be pleasod to inq4r 

izt.o tl.e matter 1 13d attt enquiry sot 

due vent icetion, your bcnous way be 

pia,ase4 to reLass the aravax aJ.Ly/ 

Q.'imctient'prqot.LUm IIbL age due 

tA1 U10 

Aa4 for this ect uL kindness, the apL&ot&o$ as La 4uty 

Ziiind shalt eve 
UX3 is LthtuUj. 

I.-- 

1 
• 1 

009r 4xa noy 3 
EO Lt Mriaoy. 
Preaei*ly working at £*fli 
U048S cnspaa A, D.L jagLZOGIA,  
lAxngdLDg LtvLaLOu. 

oQt.4.. 

.., :11 
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CENTRAL ADMINISTRATIVE TRIBUNA. S  GUWAHATI BENCH. 

Original Application No.12 of 2004. 

L 	Date of Order : This, the 19th Day of January, 2004. 

THE HON'BLE SIiRI BHARAT BHUSHAN, JUDICIAL MEMBER. 

THE HON'BIJE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

Sri Jogendra Roy 
S/o Late Karl Roy 
Resident of village: Nampur 
P.0: ,Nampur, P.S:Cjiqk liachi . 

'.latri'c'Samastipur(Bihar) 
Presently working at Laopani 

• 	 under Chapurmukh 
A.D.N., Jagiroad, Lumding. 	 . . . . Applicant. 

By Advocate Md.Abdul Hai. 

- Versus - 

General Manager(P) 
N.F.Railway, Maligaon 
Guwahati-Il. 

Divisional Engineer - I 
N.F.Railwsy, Lumdlnq-4. 

Assistant Engineer 
N.F.Raiwlay, Jagiroad. 

Divisional Railway Manaqer(P) 
N.F.Railway, Lumdlng Division 

Railway Standing counsel. 	

Respondents. 

"- BH 

.HeardDld.Abdul Hai, learned counsel for the appli&ant 

and also Mr.S.Sengupta learned Standing counsel for the 

Railways. 

- The applicant stAtes that he was working as Assistant 

Engineer, N.F.Railway, Jagiroad and subsequently he was 

transferred from Jagiroad to Laopani under the Divisional 

Engineer D.E.(l), N.F.Railway. His contention ws that he 

as duly qualified for promotion as Senior G. in Group A and 

his promotion was due on and from 1988. The applicant 

further contended that he haa passed the suitability test of 

Mate & K/man conducted by the Divisional Railway Manager(P), 

Contd./2 

2s-c  

ORDER (ORAL) 

AT BHUSHANI MEMBER(J): 

-•.• 

.. 
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A1. 

N.F.Railways 	but he 	hedv?t 	been 	prsmoteds° 	far. 

j 	Accbrdifl9 	to.. him, on, 	3000. 	the.Geflerblr 5CYP4.  
4 

ifs 

.F.RWaY Mazdoor 
,. 

Union, 	indu ,j*ausd a comuflatifl h t 0  
- 	-. 

. 

M' 
iS  

the Genera]. Manager (Ph N1a1i].Way,Ma1i9aOfl1 OhatOfl. 

his '..behalf 	for iinaizaioq 	, oLs 	aenoritY/ 	?t,9.bI i 	f 

- 	
, 	increment/arrear salary O.T. whic?iAad been ., 

.,t... 	4 

.,. stopped., The applicant conflt5 that he eubmite6 several 4.. 

	

,... 	
I 161, 

'. 	,appea].s7repCIent&ti0fl5 
b £ .tPIaUthQirU15t* consider'4 

, lAr 

his 
- 	 - -------. 	 __ 	

I 	 I 

:' 	 ret: ddg 

___

4Q003fjledthe 

in our view, the O.A. can be 
 

admision stage itself b 	giving directions to the 

respondents to consider the 
aforemention*d,* representation., . 	 I 

of the applicant at Annexure-2 and dispose it 'obY passing 
1 	' 	 ' 	 .td 

a speaking and reasoned order within a period o,f 
two months , 

from the date of receipt ,  of this order. 

T h 
 

Sd/?EJEER(Mfl)/'. '• 
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. I 	 NF. R&1waz 	
- .4 

NO.Q/2O - OtCo 

lrj ao r)dra 
Under S SE/P. 

" 
ofico Oftho 

sjstt 1vjs.toi,l Enginoox 
Jagiro. 

Dtifl.40901 04 ) 	4 

Subs Ccup1j4ice with Hon'b]. C^T/GHy oror dt.j.g.4 
pad by the In'b1e CA1/Gfly in O4o,i2/2004 

This is to inform you that your 
dtk%9*14,03 asWQB mentiorw& in flon'bJ, CAT/GflCS.  n 	 abov* orr is , ot VsilQb1f with this office.  
abovo onior you were 	

HOWVøt to ccsly Hon'bl.e Ci  
Db 	

asked by this Offi letter NO. OA/20.457 d2,9,04 to 	a copy of t2 e 	With k led mont for submisjo of the said rePra sautatiOu earlieu k3corLjnç. On. 10.9.04 you hve subfljt 'a copy 
of the roproeontat.Lon dtd9, 4,03 without any Proof of submitf4g the 

swe Oarlio 
HOwevo in conVjj 	with Hcn'b30 to inforn 	 CAT/I!e5 order it is you as £ol],ow, 	

4 a) 
 

Your Promotion to the 'post of Sr.Gu 
is not due from 1988 as i5 $t.j your poa]4  Rathory wore.pr otod-. 

On 1.8.82. ?Thore afthr,yr were further, 
Promoted - as - xeym4n on 30 6. 88 &re 	

ain you pas 	the suitabfljty tost for 
pose of Z1at but you could not be promoted to the post of Mate 

argoshoet  Was issued 	2J,9.02 • whore by a 
1w

penalty 

	

	wi th  holding tbe promotion for a p0 riod 2 yo ars 13. mon the as  ' mPOs0d  vidOlotter NO.E/74,ø2/JIW58 Dtd!7.2003,' 
Purthor you were Caflod' for 

5Uit4lbi1jty toot of Math, But you could not sucood in suitability test Vidalet. 
CPX/jI n.2 77 d td. 7LQtL9' 	

to r N0E 

A=Oar of saly for 10 dy3 with °fft f xam 20, 11.98 
	2 amountj Rs 1576,00 w 	 9.12198

bill 
paid to you through rog 	Salary Vido BR4W.E/j72 dtcL. 15,7.04. 	

j Arrear of incremont for the period 1,6,99 to 15, fl.:Oj. wountj R3,2074#00 Was paid to Youvid  
15. 	 regu1 sairy bill (Period  en2.01) VIdo SIVNO.E/526 dlxi, 1402.01 	 ding, 

gardi.ng the pamen t of OTA/TA Your Xoprosontation is not 
SOCjfj as to the Period of the èwe. ibreovor thoro i no Claim 
Of OT/TA pondin with this off ice. 

Copy to t- 

• 

(iso gal 

i 
t o iroo 

Coil)
r*  

CLA/IMO 	
. 

(4) Copy for acn'led 	
Or inrmation ple ase 

mont,. 

ASsistt
Vis laj 27jfloer 
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cA _1-_ I; - 

KtI/C/JI 0. 
	 03.03. 20O 

TO 
The aen.r.t pIisn.er(P) 
fl.Y.Raitwy.M*'ii irPOfl. 
Gwt ts'll. 

m.abi Iryr'1iiate leley in fin,uliaetiOn of OAR css 
frp004 ,ttn*t 9r1 Jogenira poy.Ksys'mn.eflg N0015 
unAer EE(P.W.y)/JIO. 

P'fz IeJor Mciorstn4u NO.If74/2'JZD.tO3S 4t.19.11.98. 

1)Isr sirs 
yo!nr ottentimin In 1r,n to the obov .ubjt5Ct. 

The stff cflncerfl*i xrL Jogenirs $0. Kayien 150 tanlor 
A(P.W.y)/JIfl wp4sv put unl.r .u,iertt,ton ?r 	10.10.9$ to 19.11.98 / 
followel by serving of a major semor.rYtu* sa referred tO ebova. 

Tho ehes was fri.sd by AZfl/JID end he hliiself is the 
Disciptinaty Authority. 

1thouch Sri Joç'rwire 10y was allowed to zume duty 
but hi, OR cr.o not yt flni'iieed. 

Horcover, the major mcmaranAim issued by usinq o14 form 
(-.174C which h,d already been abrojated hy  the h4ministrative and 
therefore not au,tainabl(' in the eye of isv. 

You are theref"ro requcstol to direct the ar , ropri.t* 
uthorJty to regu1ari'o the wupen.tOn rerlol as •bnve •nd the 

arpitm in ctni of  11.11.98 i•suti'l by r.MC'/JID be treatol 
ae vith4riwn, trcrti' tho pori'4e 's'tUty' as if flO bAA ease is 
ronAiwi a'*tni't iri 	ri go'ra Roy. $ 	a eymfl. AUG to using oldjwithdrawrV 
lolepilatel forms. 

13ope you wtlI t.ko early s,prorista action to roliovo 
the staff trn une hPrassmCnte 

Thflks. 	
0 	yOurs fithfU11y. 

C K.cROY gAsAJ, gR ) 
for (EU$L5CRTY. 

Copy to s- DR'/P/LMC for in'OrDatiofl 06 necezary action p1eaO. 

r.M/JIT) for 1nforiatiOn and sI.mU'Pr ,ction please. 

for 	 ZCRkT/RY 
N. V. RAIt1WAY P4AZT)OUR J71ON 

PAsDU. 

3a nerxh secrotary/NPRMU/JID for infOrTn"tiOfl plCa?50. 

0.6 7Staff concerned. 

for GENRA1 SE 	RY 
N. P. RAILWAY MAZDOO UNION 

- 
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The Ujvjejonel Ençinuor-1 

• . 	 N.F.Reilwey, Lunding, 

(Through Proper Chenn,1.) 

5ub s t!ejor Penelity flenorandum under Rul..8,1707..Ri. 

R$f 1. NIP 1o,E/74/2JJ1U..225 dt.19.7.2( by AIJI/JID. 

Sir, 
While ackiiowldgfng the receipt of A/JlD's NiP under 

reference on 26.7.2000 I hag to submit the following for favour of,  your kind attontioc,  and judicious sotion pie'... 
1 was served with a fl.zorcndum for iSpOSjtLon of Major 

Penalties in a form proscribed under R.0 of 1707-R.I 0  by AEN/JID 
wide his No.E/14/2/11D_1035 dt 19.11.98 which is ill.g*l since 
with the Introduction of Rly. Servants (u&*) Rul.. 1968 u.s. f. 01.10.66 and the 	 1707R.1. has b,.n delatea from the 
Letsbliahm,nt Code end there is no Chapter beyond XII in the R.I. 
now. The NIP under reference has also basn issued under SL9 under 
R,j10 1716 R.I. Instructions have b.en issued t1, and egein, not 
to use the oheolit force in OAR cases as they are bound tá be 
challançod being illegal. 

2. 	 Copy of the proceedings of the L)At 	 Auamax  
has not been gtvnn to me on the same day and even till date. 
3 	 The . .. bRa been ierued without giving me a otics 
in tame of Rule..i0 of U.J6*) RuJe,1968 followed by 
Nd8à 'oard's lsttr dt.04,04.96 eccord.ng to whiGh On receipt 
of L.O.'e Report thn .)iacip1innry Authøi itt' has to etudy the same 
thet orid foraulot, his tritativo views and forward the ccme 
along with the 	R0po't to the C.. iv.rg hiz. 15 yc ti 
so that h5 may mkø an •ffativ, representation against the tame 
if desired after which the D.A. will pass his final orders, 

In view of whet have bean subittgd above your 
judicious honour will kindly appreciate that a grove injustice 
is been mooted to this poor staff of yours violeting the laid 
dawn rules and be gracious enough to pass necessary odcare setting 
aaid the antire procaspuithaut any prejudice to dcid, my fate 
In DCCOTdncø with the laid down rulee, 

I am confi-jent that fly prayer will receive the 
balance of your and a fvourb1e orders passed and for which oct 
of your kindnaea 1 shall rgmajn ever gretrful. 

Uith dua rgards. 

OetJ.Q1.5.2OOQ. 	 fours faithfully, 
Chapermukh. 	

.jciic—  

(, JOtt.WRM F(Y) 

ey iian under 

Cap y ,in az1unci,to t)N/i/LiG for kinfi consideration. 

c 	 ( .J0(.MR4 RUY ) 

J(.y f!en undnr 


